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Dear Car, (G4 en <a - A 
A 

IChay been ‘brought to the hotles of the Beard that there j 
antorcement action by the Cent ral tax, officers jn Vice verga, 

, 

   s-arnbigitity regarding initiation of cage OF taxpayer age ned 1G the Shite tax ‘authority and 

         

la this repard, CIS Council in deg ou meeting helt an 16.01.2017 had discussed and made 

ry
 

"recommendations regarding tcininistrative division ‘of laxpayers | and COnCoMILNE issues. Elie 

recommendation in relation. to Gross-empowerment af both tax authorities for enforcement of inteltj Bence’ 

based action is-‘recorded at parai28 ol xgenda-note aes 3. ta the minutes -of the meeting which reads ug 

    

“wilh Bath thie. Centred are State’ tax adininist-ations shalt have.the pawer £0 take intelligence-. 

based enfered ment eellan in Pespect Othe entire waliee cherin 3, Ttis accordingly clarified that the officers ofboth Centra lax and State (Ax are authorized to initiate 

intelligence based’ enforcement Action on the entire faxpayer’s base: irrespective of the administrative 

assignment of the laxpayer to any authority. The authority whieh Initiates suey action is empowered to 

- Complete the entire Process'of investigation, issuance af SCN, adjudication, recovery, filing of appeal etc, 

. Arising our of such action., 
; 4 Incther words, if an officer of the Central tax author ity initiates intelligence based enforcement 

- aCHON against 4 taxpayer administratively assigned to State {ax authority, the officers of Central Tax 

authority would HO transfer the said case to its State fax. counterpart and would themselves take the case 4, Sithilar position would remain in case of intelligence based eiforcenent action Initiated by 

officers of State tay Suthorities. againsta taxpayer administratively assigned to the Central tax authority, 
O% Tis alse informed that GSTN ig already making changes in the IT syster in this regard, 

“With bent AD Skah , 

      (Mahengor Sift 
To 
All Principal Chief Commissioners Chiat Camiinigsioners of Central Tax Pringipal Ditectors General 

Directory General 

   


